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ITEM NO.68               COURT NO.8               SECTION XII-A

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

SPECIAL LEAVE PETITION (CIVIL) Diary No(s). 24477/2025

[Arising out of impugned final judgment and order dated  09-01-2025
in  CS  No.  7/1958  passed  by  the  High  Court  for  The  State  of
Telangana at Hyderabad]

SREE VENKATESHWARA ESTATES & ANR.                  Petitioner(s)

                                VERSUS

JAGIR ADMINISTRATOR & ORS.                         Respondent(s)

IA No. 120921/2025 - ADDITION / DELETION / MODIFICATION  PARTIES
IA No. 120924/2025 - CONDONATION OF DELAY IN FILING
IA No. 120926/2025 - EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT
IA No. 120923/2025 - EXEMPTION FROM FILING O.T.
IA No. 120919/2025 - PERMISSION TO FILE PETITION (SLP/TP/WP/..)
IA No. 120918/2025 - PERMISSION TO FILE SYNOPSIS AND LIST OF DATES
 
Date : 09-05-2025 This matter was called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE M.M. SUNDRESH
         HON'BLE MR. JUSTICE RAJESH BINDAL

For Petitioner(s) Mr. Dama Seshadri Naidu, Sr. Adv.
                   Ms. Praseena Elizabeth Joseph, AOR
                   Mr. Nimesh Thomas, Adv.
                   
For Respondent(s) Mr. Kumar Shashank, Adv.
                   Mr. Nivesh Kumar, AOR
                   Mr. Pitysh Tonk, Adv.
                   
                   Mr. B. Shravanth Shanker, AOR
                   Ms. Prerna Robin, Adv.
                   Mr. Shivam Kunal, Adv.
                   Mr. B. Yeshwanth Raj, Adv.
                   

          UPON hearing the counsel the Court made the following
                             O R D E R

Permission to file SLP is granted.

Applications for exemption from filing c/c of
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the  impugned  judgment,  for  exemption  from  filing

official translation and permission to file synopsis

and list of dates are allowed.

Delay condoned.

Application for deletion is allowed at the risk

of the petitioners.

Amended cause title be filed within a period of

one week from today.

Issue notice.

Tag with SLP [C] No.6653/2025.

Learned counsel appearing for the respondent(s)

accepts notice on behalf of the respondent(s). Let

the  counter  affidavit  be  filed  on  their  behalf

within a period of four weeks.

In  the  meantime,  status  quo, existing  as  on

today, shall be maintained by the parties.

(ASHA SUNDRIYAL)                                (POONAM VAID)
DEPUTY REGISTRAR                            ASSISTANT REGISTRAR 


		2025-05-13T17:35:42+0530
	ASHA SUNDRIYAL




